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Order dated 13.,4.2004

Heard Shri J.Sengupta, learned counsel
for the applicant and Ms.S.L.Patnaik, learned
Addl .Standing Counsel appearing on behalf of the
Respondents. In course hearing, by filing a memo
dated 13.,4.2004, shri Seugupta submitted that
since written test has not yet been held for the
visually handicapped person, the wpplicant has
not been called to appear at any test., In the
circumstances, he submitted that as and when the
Respondents would conduct written test for the
visually handicapped person, the Respondents
may be directed to call the applicant to the
test. On behalf of the Respondents, Ms.Patnaik
submitted that the date of written test has not
yet been decided. However, no firm instructions
are available as to the timing of the written
test and in the circumstances, having heard
the learned counsel of both the sides, we are
of the opinion that thée O.A. at this juncture,
is premature and tkerefore, we.dispose of the

same with direction to Respondents that as and
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nanaicapped person, the applicant may be

called as per the rules preseribed in this

when written test is held for the visually {
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